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measures for increasing its capacity 
utilisation; 

(vi) to examine the measures taken by 
the company for implementing 
projects for tbe control of un<1er 
ground fires in Jbaria COJ}6elds and 
make recommendations for impro-
ving and augmenting 6re oontrol 
measures; 

(vii) to examine the problem of availa-
bility of sand for BCCL mines and 
suggest methods for augmentina Its 
supply; 

(viii) to examine the measures taken by 
the company for departmentalisation 
of coal transport and suggest 
improvement in the work ing of the 
system and also to examine mea· 
sures which the company can tale 
10 departmentalise transport of 
sand: 

(ix) to review the existing costing and 
financial systems aDd recommend 
an efficient system of ~st aod 
budgetary control and identify areas 
of cost reduction; 

(x) to suggest a time bound schedule 
for the implementation of the 
various recommendations. 

The Committe has been asked to submit 
its report by the end of April, 1986. 

Proposal to set up • watcb factory 
in Tripara 

*09. SHRI AJOY BISWAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government bave any pro-
posal to set up a watch factory in Tripura; 
and 

(b) if 10, the details of tbe proposal? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUn TJWARI): (a). 
No, Sir. 

(b) Does o"t arise. 

CTrDllllolionJ 

AlJocatioa for TaQfIa tiaermal 
power project (U.P.) 

*140. SHRI R. P. SUMAN ~ Will the 
Minister of ENERGY be pleastd ~ *"-: 

(a) the total amount fixed initially for 
Tanda Tbermal Power Project under con-
'truction in Uttar Pradesh and the amount 
DOW being prOYided tberefor; 

(b) tbe total amount allocated during the 
Sixth Five Year PJan and the amount of 
each ioatalment released for this project; 

(c) whother a large part of the anocated 
funds was not released last year resulting jn 
non·completiOD of work within tbe time 
limit and if so, the reasons therefor; and 

(d) the amount alJocated for the above 
project during the ensuing year and whether 
these funds will be made available as early 
as possible on priority basis and jf no I, tbe 
reasons therefor? 

THE MINISTER OF ENERGY {SHRI 
VASANT SATHE) : (a) The latest estima-
ted cost of the Tandll thermal power project 
is Rs. 390 croTe~. as against the originally 
sanctioned cost of Rs. 159.25 crOTes. 

(b) to ~d). The Tanda project is being 
implemented in the Stale secror by the 
Uttar Pradesh State ElectriCIty Board. Dur· 
ing the Sixth Plan period. the total outlay 
approved for the project by the Planning 
CommiSSion was Rs. 221.42 crores. How-
ever, the actual expenditure incurred on the 
project was R5. 163.5 crores. For ]985-86, 
the approved outlay for tbe project is Rs 
63 crores, against which a sum of Rs. 11.32 
crorcs was released by the State autborilies 
up to 31.12.1985. Jnadequate cash flow is one 
of the maID reasons for tbe delay in comple-
tion of the project. 

(Englb", 

Pending applications ror tel ..... e 
coonectiOU.in Kerala 

·141. SHRI K. KUNJAMBU : Will tbe 
Minister of COMMUNICATIONS be plea· 
led to state : 
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(a) the total number of applications for 
telephone connections pending in Kerala at 
the end of 1985; 

tb) the rate of dispolial of such applica-
tions in Kerala; and 

(c) by what time the back\og wi\\ be 
cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATION (SHRl 
RAM NIWAS l\1IRDHA): (a) 6Q,830 appli-
cations were pending for telephone connec-
tions in Kerala at the end of December, 
1985. 

(b) Rate of disposal in Kerala during 
the past 3 years, is as below:-

Year No. of telephone 
provided 

1982-83 11,466 

1983-84 11,058 
1984-85 7.:!!3 

In addition. 5949 telephone connections have 
been given from April. 1985 to December, 
1985. About 4500 telephone connections are 
expected to be provided during January, 19~6 
to March, 1986. 

(c) Telephone connections to most of 
the existing applicants arc cxpe,:-teJ to be 
pnwided progressively during th~ 7th Pbn 
period depending upon th~ avaibbility of 
adequate resources. 

Re"eDue from oil price hike and loss 
due to gas flaring 

*142. DR. G. VIJAYA RA'fA RAO : 
SHR£ MANIK REDDY: 

Will the Minister of PETROLEU!\.1 
AND NATURAL GAS he r1easn! to state: 

(a) whether oil price pike is to ret Rs, 
800 crores as reported in 'The H industan 
Times' of 2 February, 1986; and 

(b) whether it is a fact that gas \\ C'rth 
about Rs. 800 crores is being tbr~d annually, 
based on retail domestic con-;llJ11Cf rri(e~ of 
LPG cylindas '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SEKHAR SINGH) : (a) The estimated addi-
tional resources on acr.:ount of increase in 
prices of petroleum product'; (on 1.2 1986 
and subsequer:t reduction on 6.2.1986) i<; 
likely to be of the crder of about Rs. 530 
crores per annum on projected off takes. 

fb) Natural gas \', hich is different from 
LPG i<; flared as it cannot be compre~"ed 

and stored ecoilomica11y like LPG, and the 
imputed value of tlle qu:wtity flared as re-
ckoned currently at about Rs. 30 crares per 
annum only. 

Re\ ision of rate of disablement 
pension undc'r Employees State 

Insuranc",' Scheme 

974. SHRI NARSING lSURYA· 
WA~SHI : ""ill the !'.1inister of LABOUR 
be pleased to state: 

(a) v. hether it is a [3et th:.lt the rate of 
disab1ement pen:,' ,-m under EmpIe: ees S (al e 
Insurance ~cherr:.e has nct been re\ ised ~ince 
Arril, 1981 as cC:1,p::ued to revision of pt:n-
sions b) the Gm ~mmcnt of Incia; 

(Q) if 50, the reasons therdor; 

(c) whether GO\ e mIrent propose to re-
yise tbe rate of J:sabIement pension; and 

THE !\IINiSTER OF STATE OF THE 
MINISTRY OF LABOl,R (SHRI P. A. 
SANGMA) : ,a) to (d'l, The IS1 Corpoa-
tinn has been f~ncr:ll!) cL"-nsidc-ring the 
q~C'st:cn of erhw..:emenr of the fates of 
Pcrm.:lOl'nt Di~d!>ler'.:r~ t-t'nd:f i1r:d Deren-
J~Hlfs r.::.eft rCI~.)·l':1 ('n the le~ommend~t
liDOS of the \,:!lUlr. \dw j" ;:.rrointed i'Y 
them 3fter t.'\ cry Ii \t~ ) l'J r:-; to carry out the 
valuatil,n (.)f trc.r a~st!h ano liubi:lties. The 
valuer. \\ 110 h'-l\; l:irrkd out the \atuat;or~ as 
on 31 -~-! <;7·, L~J reCCrTHl1Cnded certain in-
crease in the r:1tes of benefits and the Cor-
refation had ;iccording]) sanctioned suit:1ble 
increa~e in Pernunent Disablement Benefit 
and Dependam'~ l."erdlt Pcr.sico with effect 
from 1-4-1980. The \ alucr·s report as on 
3 J -3-1979 did not re~ommenct any increase 
in the rat~::. \. .... 1' l)cf1clit" The v;1111ation as on 




